
RAJYA SABHA [10 March, 2006] 

"I have received the expression of Thanks by the Members of the 

Rajya Sabha for the Address which I delivered to both Houses of 

Parliament assembled together on 16 February, 2006." 

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE 

MR. DEPUTY CHAIRMAN: I have to inform Members that the 

Business Advisory Committee in its meeting held on Thursday, the 9
th
 March, 

2006, has allotted time as follows for Government Legislative and other 

Business:- 

BUSINESS TIME 
ALLOTTED 

Consideration and return of the 1 Hour 

Appropriation (Railways) No.3 Bill, 2006, 

relating to the Demands for Grants 

(Railways) for 2006-07, after it has been 

passed by Lok Sabha. 

Consideration and return of the 1 '' — 

Appropriation Bill relating to the Demands 

for Grants (General) for 2006-07, 

after it has been passed by Lok Sabha. 

Consideration and return of the Finance 4 Hours 
Bill, 2006, after it has been passed by Lok 

Sabha. 

The Committee reiterated its earlier decision to sit up to 6-00 p.m. 

and beyond and also recommended that lunch hour may be dispensed with, 

as and when necessary, for the remaining first part of the current Budget 

Session. 

_________ 

MATTER RAISED WITH PERMISSION  
Havoc duo to hailstorm in Rajasthan 
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TIME ALLOTTED 

1 Hour 

1 Hour 4 

Hours 

BUSINESS 

Consideration and return of the 

Appropriation (Railways) No.3 Bill, 2006, 

relating to the Demands for Grants 

(Railways) for 2006-07, after it has been 

passed by Lok Sabha. 

Consideration and return of the 

Appropriation Bill relating to the Demands 

for Grants (General) for 2006-07, after it 

has been passed by Lok Sabha. 

Consideration and return of the Finance 

Bill, 2006, after it has been passed by Lok 

Sabha. 
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be the limit because there is no choice.  Unless and until we accept panchayat 
as the limit, we will not be able to give justice to the farmers. That's why we are 
bringing that amendment. 

_______ 

THE BUDGET (GENERAL), 2006-2007 • Contd. 

SHRI ARJUN KUMAR SENGUPTA (West Bengal): Mr. Deputy 
Chairman, Sir, thank you very much for giving me an opportunity to speak on 
this occasion. I am not a politician. I normally do not speak on every occasion. 
I hope, this time, you will allow me to speak at length because the subject, 

under discussion, is very important. I must say: Whether this Budget is 
outstanding or not, does not depend on the Prime Minister's certificate. It 
depends on a very critical analysis of what the Budget provides for, what the 
Budget has failed to provide, and what we expect from the Budget. And, this 
applies not only to the Members of the Congress Party, the UPA, but also to 
the BJP, the NDA side. 

Yesterday, Shri Yashwant Sinha made a very major speech, and the 

speech should be responded to. I wish I had time to respond to his very 

detailed remarks, almost like an accountant. And, I think, somebody from the 

Government should be able to do that. But I will take up a few issues, which 

he had raised, within the limited time that you have given me. I must admit that 

Shri Yashwant Sinha is country's one of the very famous reformers. There is 

no doubt about it. As a Finance Minister, I think, we should admit, he was the 

original reformer. But the only problem is that he keeps a wrong company. His 

first Budget - which he prepared, before Dr. Manmohan Singh's Budget, I 

happened to have seen that, many of us have seen that -- was a unique 

Budget. That was the first original reform Budget. Unfortunately, he was, at 

that time, keeping the company of Shri Chandra Sekhar, and could not 

present the Budget.  And, then, later, 
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